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ACTION TAKEN REPORT BY THE COLLECTOR ON THE HON’BLE NGT ORDER
DATED 19.07.2024 IN ORIGINAL APPLICATION NO. 100 OF 2023 FILED BY
GANAGALLA PRAVEEN KUMAR VS THE CHIEF SECRETARY TO GOVT OF AP.

It is submitted that, In the Hon'ble Court of National Green Tribunal,
Chennai, Southern Zone, Sri Ganagalla Praveen Kumar has filed an Original
Application No.100 of 2023(SZ) and requested to eviction the encroachments in
form of unauthorized fish/shrimp ponds formed by certain villagers of
Peddaganagallavanipeta (PG Peta) village in un-surveyed Govt. land covered by
Bay of Bengal and Langulya River bank in Jalaripeta and Mofusbandar Villages of
Srikakulam Mandal which are obstructing the free flow of river water and also

causing Water Pollution.

In this connection, the Hon'ble NGT has passed the following orders
dt.17.09.2024.

“1. The learned counsel appearing for the State of Andhra Pradesh

seeks time to file the report of the District Collector, Srikakulam.
2.Post the matter on 28.11.2024. ”

In this connection, the Revenue Divisional Officer, Srikakulam has been
requested to inspect the subject land and submit the report and accordingly, The
Revenue Divisional Officer, Srikakulam has submitted their report as follows:

The brief facts of the case is as follows:
1. The Hon’ble National Green Tribunal (NGT), New Delhi has passed orders

dated 29.05.2023 in O.A.No.345 of 2023 filed by Sri Gangalla Praveen
Kumar, Peddagangalapeta, Mofusbbandar, Srikakulam District, Andhra
Pradesh as follows.

It is submitted that, a substantial question relating to environment due to
implementation of Scheduled Enactments under NGT Act, 2010 has arisen.
However, before taking any further action in the manner we find it appropriate to
obtain a factual report for the purpose whereof we constitute a Joint Committee
comprising of State Pollution Control Board, Department of Fisheries, Coastal
Aquaculture Authority, Chennai, Department of Irrigation & District Magistrate,
Srikakulam, the State PCB shall be nodal agency for coordination and compliance of
the order.

It is submitted that, the said committee shall visit the site, collect all relevant
information and submit a factual report within two months to the registrar,
Southern Zone Bench, Chennai by e-mail, preferably in the form of searchable
PDF/OCR support PDF and not in the form of Image PDF, who shall place the matter

before the Registrar, Southern Zone Bench for further proceedings/orders.

2. It is submitted that, the orders of the Hon’ble National Green Tribunal,

New Delhi, the Revenue Divisional Officer, Srikakulam has been nominated
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as a committee member in the Joint Committee and the Joint Committee
has conducted inspection of the site, shrimp ponds in Pedaganagalapeta
Village, Srikakulam Rural Mandal of Srikakulam District on 13.07.2023.

3. The observations and recommendations of the Joint committee have been
submitted to the Hon’ble National Green Tribunal, Southern Zone, Chennai
by the Executive Engineer, Andhra Pradesh Pollution Control Board,
Regional Office, Srikakulam in compliance with the Hon’ble NGT, New Delhi
order dt:29.05.2023 in O.A.No.345 of 2023 (PB).

Observations made by the Joint Inspection Committee:

The shrimp ponds of 44 No’s belongs to (13) farmers and details of some
survey numbers and some farmer’s names as furnished by the complainant
are not matched with the details as mentioned in the Coastal Aquaculture
Authority Registration certificates.

Out of the 13 shrimp farmers, only six number of shrimp farmers have
registered their shrimp ponds with Coastal Aquaculture Authority, Chennai
under CAA Act, 2005 and possessing registration certificates with a period of
validity as on date as such they are doing shrimp culture authorized in their
own lands. The details of authorized farmers are furnished in the Annexure-
A.

(5) shrimp farmers though they registered their shrimp ponds with the
Coastal Aquaculture Authority, they have not renewed their shrimp farms
subsequently, as such they are not possessing registration certificates with
validity period as on date. The details of 5 shrimp farmers are furnished in
the Annexure-B. Hence it has to be treated as unauthorized culture.

(2) shrimp farmers have not at all registered their shrimp ponds with CAA so
far and doing shrimp farming illegally since long back. The details of shrimp
farmers are furnished in the Annexure-C. Hence it has to be treated as
unauthorized and illegal shrimp culture.

Further in addition to the above 44 shrimp ponds, the Joint Inspection
Committee has also observed that, 46 Number of shrimp farmers constructed
the shrimp ponds by encroaching the un-surveyed land of Bay of Bengal and
doing shrimp culture within the river bed illegally since long back. The details
of such shrimp farmers are furnished in Annexure - D

In the Annexure-E, a total of 7 shrimp farmers as detailed in the S.Nos 1, 2,
3, 36, 44, 45 & 46, have obtained registration certificates from the Coastal
Aquaculture Authority for their shrimp ponds by showing their land ownership
in survey No.106 of Jalaripeta, Kallepalli Revenue Village, Mofasu Bandar,
Srikakulam Rural mandal of Srikakulam District, which is not at all correct as
all these shrimp ponds constructed in the un surveyed land in Bay of Bengal.
It is construed that they have furnished the wrong information and shown
other survey number and obtained the registration certificate from CAA by
misleading the District Level Committee, Srikakulam. The remaining (39)
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shrimp farmers have neither applied nor taken any approval for shrimp
farming from CAA. Hence it is decided that all these 46 shrimp farmers have
encroached the river bed and doing shrimp farming illegally since long back
in a total extent of 74.00 acres.

These illegal and un-authorized 46 number of shrimp ponds, which are
scattered in an extent of 74.00 acres are affecting adversely by diverting the
direction of the River Nagavalimouth, limiting the river course and depth of
the water. As a result, the width of the river mouth channel became narrow
and water depth was reduced thereby causing obstruction for the passage of
the fishing boats of local fishermen from river mouth to sea and greatly
affecting their livelihood.

These shrimp ponds are also causing flooding in the village during rainy
season, as a result, the passage from village to sea for fishing occupation is
being curtailed during flooding season.

Though the Acga farming in the region is taking place in a full-fledged
manner in the village in an area of 25.27 Ha (As per Annexure-1,2,3), some
of the shrimp farmer not maintaining effluent treatment systems (ETS) for
treating the waste water generated from these farms. Effluent Treatment
System (ETS) is mandatory for farms above 5 Ha. At least 10 per cent of the
total pond area should be earmarked for the effluent treatment system. In
this particular case, since cluster of farm are operating, concerned
departments shall enforce that the aqua farms shall collectively construct &
operate either common effluent treatment systems or individual effluent
treatment systems as per CAA Rules 2005. The aqua culture farmers have to
ensure the standards prescribed by the Coastal aqua culture authority for
treatment of waste water before discharging into creeks.

During the visit, it was observed that the crop is under culture stage in the
aqua culture ponds and no discharges were observed into the creek. The
committee opined that the wastewater generated from the farms is directly
discharged into the sea/ creek. No sample was collected as there is no
discharge from aqua culture ponds.

Water sample was collected from the bore well of Sri Ganagalla Kamesh'’s
house located at P.G. Peta, as per the analysis report the values of ground
water are within the prescribed standards. The analysis report is herewith

attached as Annexure-V.

Recommendations of the Joint Inspection Committee:

. The shrimp farmers who are listed in the Annexure-B may be permitted to

continue their shrimp farming strictly confirming to their own land, survey
numbers, extent of the farm and as authorized as per the CAA registration
certificates as they are ding shrimp culture in their own land and possessing
valid registration certificates. The shrimp culture shall be allowed subject to
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complying the legal provisions contained under CAA Act & its Rules 2005
including maintaining the ETS for treating the discharge water.

b. The shrimp farming as listed in the Annexure-C are doing shrimp culture in
their own land and registered with CAA but subsequently not renewed and
not having valid registration period. Hence, these shrimp farmers may be
given a time period of 3 months for registering their shrimp ponds with CAA
by October 2023. Only After registration of shrimp ponds with CAA within 3
months, the farmers may be allowed to continue their shrimp culture subject
to complying the legal provisions contained under CAA Act & its Rules 2005
including maintaining the ETS for treating the discharge water.

c. The shrimp farming as listed in the Annexure-D who are carrying out un-
authorized and illegal shrimp culture without having CAA regi9stration
certificate, may be ordered for immediate demolition of their shrimp ponds.
The expenses towards demolition of the shrimp ponds have to be recovered
from the concerned shrimp farmers.

d. Since (24) shrimp farmers, who are listed in the Annexure-E, have
constructed the shrimp ponds in the river bed by unauthorized encroachment
in the un-surveyed land in Bay of Bengal and carrying out shrimp culture
illegally since long back. Since these shrimp ponds are affecting adversely by
diverting the course of the river mouth, limiting the river course and depth of
the water thereby causing the obstruction for the passage of the fishing
boats of local fishermen form river month to sea and greatly affecting their
livelihood, orders may be issued for issued for immediate demolition of all 46
number of shrimp ponds so as to protect the coastal environment as well as
the livelihood of the local fisherman. The expenses towards demolition of the
shrimp ponds have to be recovered from the concerned shrimp farmers.

e. Since cluster of farms operating, the aqua farms shall collectively construct &
operate either Common Effluent Treatment System(ETS) or individually
Effluent Treatment System as per CAA rules 2005 duly maintaining the
standards of discharge and not causing any detriment to the coastal
environment and hampering the livelihood of the local fishermen community.
4. It is submitted that, in compliance to the G.O.Rt.No.135 issued by E.F.S &

T Department, Govt. of Andhra Pradesh on 21.12.2022, the Collector &
District Magistrate, Srikakulam has constituted District Level Committee

for Srikakulam District with the following members.

1 Collector & District Magistrate Chairman
District Panchayat Officer,

2 ‘ Member
Srikakulam
Municipal Commissioner,

3 Member
Srikakulam
VC & MD of Urban Development

4 Member

Authority with coastal jurisdiction




Assistant Director, Fisheries,
) Member
Srikakulam

Regional Officer, APPCB Member-Convener

Member from fishermen community,
Srikakulam District

Sri Surada Venkaesh

) o E Member from fishermen community,
Sri Mylapilli Polisu
Srikakulam District

_ Member from fishermen community,
Sri Suvvada Paparao
Srikakulam District

It is submitted that, the Coastal Aquaculture Authority, Department of
Fisheries, Ministry of Fisheries, Animal Husbandry and Dairying,
Government of India has informed that in exercise of the powers provided
under subsection (1) of Section 13A of CCA (Amendment) Act, 2023
authorizes the District Collector, Srikakulam or any other member of DLC
as nominated by the District Collector as authorized officer under Section
(12)(b) of CAA Act, 2005 and request to demolish/remove all unauthorized
shrimp farms which are constructed by encroachment in riverbed and
carrying out shrimp culture illegally as reported by the Joint Committee.

In compliance to the orders passed by the Hon’ble National Green Tribunal,
Southern Zone, Chennai in O A No.100 of 2023(SZ), the District Collector,
Srikakulam has requested to demolish the un authorized fish/shrimp ponds
constructed in un-surveyed Government lad and also submit the action
taken report along with the photo copies.

It is submitted that, Smt Budagatla Meghana W/o Ramesh Naidu & 45
others have filed have filed W.P.N0.21420 of 2021 before the Hon’ble High
Court of A.P., Amaravathi and prayed for issuing a Writ of Mandamus to
declare the action of the Respondent No.2 (The Fisheries Development
Officer, Srikakulam), Respondnet No.3 (The District Collector, Srikakulam)
and Respondnet No.4 (The Tahsildar, Srikakulam) are trying to destroy the
Fish Tanks developed by the Petitioners in Jalaripeta Village, Mofusbandar
Revenue Village, Srikakulam Mandal& District without issuing notice or
opportunity.

It is submitted that, on 27.09.2021, the Hon’ble High Court of A.P., has
disposed of the W.P and the operative portion of the W.P., is as follows

“In view of the submissions, this writ petition is disposed of

directing the Respondents not to interfere with the activities of the

Petitioners or taking up demolition of tanks developed by the

Petitioners except in accordance with law and after granting

adequate opportunity to the Petitioners to be heard.”

9.

In obedience with the orders of the Hon'ble High Court issued in the above
W.P., the 4th Respondent (The Tahsildar, Srikakulam) has followed the
due process of law and issued Form-7 and Form-6 notices to all the 26

encroachers as per the Andhra Pradesh Land Encroachments Act, 1905
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and gave sufficient time and opportunity to the encroachers regarding
action to be initiated for the removal of un-authorized fish ponds
constructed by them in the un-surveyed Government land in the Bay of
Bengal and Langulya river bank in Jalaripeta and Mofusbandar villages of
Srikakulam Rural Mandal & District.

10.It is submitted that, Smt Budagatla Meghana W/o Ramesh Naidu & 26
others, R/o Jalaripeta, , PG Peta, Srikakulam Mandal have again filed WP
No. 25163 of 2021 on the file of Hon’ble High Court of AP, Amaravathi,
praying to direct the Respondent No. 2(The Fisheries Development Officer,
Sirkakulam) and the Respondent No.4(The Tahsildar, Srikakulam) not to
destroy the Fish tanks developed by the petitioners in un-survey land of
jalaripeta village, Mofusbandar Revenue Village, Srikakulam Rural Mandal
pending disposal of the Writ petition.

11.1t is submitted that, The Hon’ble High of AP, Amaravathi, while disposing
of the WP No. 25163 of 2021 Dt: 28/02/2023 has directed the Respondent
No.3 (The District Collector, Srikakulam) and the Respondent No.4(The
Tahsildar, Srikakulam) to remove the fish tanks constructed in the un-
surveyed lands of Nagavali and Langulya river bed as per law by giving
opportunity to the petitioners as expeditiously as possible.

12.1t is submitted that, The Hon’ble High Court has dismissed the Writ Appeal
No. 429/2023 filed by Smt Budagatla Megahana W/o Ramesh Naidu and
06 others against the orders of the Hon’ble High Court Dt: 28/02/2023 in
WP No. 25163/2023 and ordered that issuing directions to the Respondent
No.3 (The District Collector, Srikakulam) and the Respondent No.4(The
Tahsildar, Srikakulam) to remove the encroachments in accordance with
the law is fully justified and no interference is called for.

13.In complying with the orders of the Hon'ble High Court and in pursuance of
the instructions of the District Collector, Srikakulam, all the
encroachers/illegal fish pond developers were directed to attend before the
District Collector, Srikakulam on 05/05/2023 for further taking action in
the matter and to give an opportunity to the petitioners to defend their
case. Accordingly, the individuals have attended before the district
collector, Srikakulam on 05/05/2023.

14.During the meeting, the District Collector, Srikakulam has ordered the
encroachers/illegal fish pond developers to vacate the encroachments
voluntarily within 15 days ie on or before 21/05/2023. Accordingly, notices
in Rc.No. 354/2021/A Dt: 05/05/2023 have been issued to the individuals,
directing them to vacate the fish/shrimp ponds constructed in un-surveyed
Govt. land and evict the encroachments voluntarily on or before
21/05/2023 failing which action would be taken to evict the
encroachments as per the orders of the Hon’ble High Court of AP,

Amaravathi.



15.1t is submitted that, Sri Budagatla Ramesh Naidu S/o Kamaiah and 26
others, R/o Jalaripeta Village has filed WP No. 13162/2023 on the file of
Hon’ble High Court of AP, Amaravathi, praying the Hpon'ble High Court of
A.P., Amaravathi, to declare the notices issued by the 3rd respondent
(Tahsildar, Srikakulam) in Rc.No. 354/2021 A Dt: 05/05/2023 on the oral
orders of the 2nd respondent (The District Collector, Srikakulam) in
respect of aqua ponds of the petitioners as illegal and set aside the same.

16.1t is submitted that, The Hon'ble Court of AP, Amravathi while posting the
case to 26/06/2023 has issued following orders in IA No. 01/2023 in WP
No. 13162/2023:

“In the meanwhile, the respondents shall not proceed on the basis of

the notice dated 05/05/2023 issued to the petitioners. However, this

shall not preclude the petitioners from taking action in accordance
with law and the procedure set out in the Land Encroachment Act,

1905.”

17.1t is submitted that, the District Collector, Srikakulam has requested to
issue fresh notices as per the orders of Ho'ble High Court. Accordingly
notices dt: 22/06/2023 u/s 7 of AP Land Encroachment Act, 1905 have
been issued, directing them to show cause on or before 07/07/2023 as to
why they should not be evicted from the Govt. land and notices
dt:11/07/2023 u/s 6 of AP Land Encroachment Act, 1905 have been
issued, directing the encroachers to vacate the land on or before
19/07/2023 but the encroachers have not vacated the land and dismantled
the constructions of illegal fish/shrimp ponds.

18.It is a clear case of encroachment of Government lands and constructed
un-authorized fish ponds in the un-surveyed Government land in the Bay of
Bengal and Langulya river bank in Sy.No106, Jalaripeta and Mofusbandar
villages of Srikakulam Rural Mandal. It is therefore decided to remove the
encroachments at the subject location on 25/07/2023 and remove the
illegal constructions of fish ponds/shrimp ponds.

19.In view of the above, it is submitted that in complying with orders of the
Hon'ble High Court in WP No. 25163 of 2021 Dt: 28/02/2023 and in WA
No. 429 of 2023 in WP No. 25163 of 2021 Dt: 24/04/2023 all the
encroachers are hereby informed that the removal of illegal constructions
of aquaculture ponds at Govt. lands in Sy. No. 106 and also in Un-
Surveyed Govt. land in bay of bengal should be carried on 25/07/2023 and
they are requested to cooperate with the Govt. Officials who would be
deployed at the eviction spot and also requested not to cause any
obstructions to the duties of Govt. servants otherwise, Criminal case would
be filed against them as per law.

20.1It is submitted that, Budagatla Ramesh S/o Kamaiah and 26 others, R/0
Jalaripeta, Mofusbandar, Srikakulam Mandal & District have filed WP No.
18788 of 2023 on the file Hon’ble High of AP, Amaravathi, praying to issue
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Writ of Mandamus, declaring the notices issued by the 3rd Respondent
under section 7 & 6 vide Rc.No. 354/2021/A, Dt 22.06.2023 and vide
Rc.No. 354/2021/A Dt: 11.07.2023 to the petitioners and without
considering the petitioners appeals pending before the 2nd respondent
(District Collector, Srikakulam) against section 6 notices under Land
Encroachment Act 1905 in respect of aqua ponds of the petitioner in their
ancestral property as illegal, irregular, arbitrary and set aside and pass
such other order or orders as this Hon’ble Court may deem fit and proper
in the circumstances of the case.
21.1t is submitted that, Hon’ble High Court of AP in IA No. 1 of 2023 in WP
No. 18788/2023 Dt: 26/07/2023 has passed following orders
“Considering the submissions that during the pendency of the
appeals and stay petitioners filed against the orders passed by the
3rd respondent under the provisions of the AP Land Encroachment
Act, coercive action is being taken including demolition of the fish
tanks etc., there shall be a direction to the respondents not to resort
to such actions, till appropriate orders are passed by the 2nd
respondent in the applications filed by the petitioners along with the
appeals.”
22.The Tahsildar, Srikakulam has filed Counter affidavit before the Hon'ble
High Court of A.P., Amaravathi and prayed that Hon’ble Court may be
pleased to vacate the interim order dated 26.07.2023 in W.P No.18788 of
2023 and also dismiss the writ petition in the ends of justice.
23.It is submitted that, Guttala Surya Kumari W/o Srinivasa Rao and 02
others of Pedda Ganagalla Peta, Mofusbandar, Srikakulam Mandal &
District have filed W.P.N0.14392 of 2023 before the Hon'ble High Court of
A.P., Amaravathi, Guntur District and prayed to issue order or direction in
the nature of Writ of Mandamus declaring the notices issued by the 4th
Respondent in Ref.N0.354/2021 A dt.05.05.2023 to the Petitioners on the
oral orders of the 3rd Respondent in respect of aqua ponds of the
Petitioners as illegal and set-aside them
24. It is submitted that, the Hon’ble High Court of AP in IA No. 1 of 2023 in
WP No. 14392/2023 has passed following orders
“Considering the submissions made, prima facie, this Court is
satisfied that the impugned notice, which contains directions, is not
sustainable in Law. Therefore, there shall be interim stay of all further
proceedings pursuant to the impugned notice dated 05.05.2023 in so far
as the petitioners are concerned”
25. The Tahsildar, Srikakulam has filed Counter affidavit before the Hon'ble
High Court of A.P., Amaravathi and prayed that Hon’ble Court may be
pleased to vacate the interim order dated 20.06.2023 in W.P No0.14392 of

2023 and also dismiss the writ petition in the ends of justice.



26.Cheekati Gurumurthy, S/o Late Appaiah and 12 others of Pedda
Ganagallapeta, Mofusbandar, Srikakulam Mandal & District have filed
W.P.No.14395 of 2023 before the Hon’ble High Court of A.P., Amaravathi
and prayed to issue order or direction in the nature of Writ of Mandamus
declaring the notices issued by the 4th Respondent in Ref.N0.354/2021 A
dt.05.05.2023 to the Petitioners on the oral orders of the 3rd Respondent
in respect of aqua ponds of the Petitioners as illegal and set-aside them.

27.1t is submitted that, Hon’ble High Court of AP in IA No. 1 of 2023

in WP No. 14395/2023 Dt: 24.10.2024 has passed following orders.

The present Writ Petition is disposed of with a directive to the
petitioners to submit their explanation for the notice dated 05.05.2023
within a period of three 3 (03) weeks from the date of receipt of a copy of
this order. On receiving such explanation to the notice dated 05.05.2023,
the 4th respondent is directed to examine the same after giving an
opportunity of hearing to the petitioners and pass appropriate orders in
accordance with law. Till such exercise is completed, the respondents are
directed not to interfere with the petitioners’ aquaculture business.

With the above directions, the present Writ Petition is disposed of.
There shall be no order as to costs.

28. In Compliance to the Orders of the Hon'ble High Court of A.P.,
Amaravathi, Notices were issued to the petitioners with a direction to
submit their explanation for the notice in Rc.No.345/2021 dated
05.05.2023 within a period of three 3 (03) weeks from the date of receipt
of a copy of this order. On receiving such explanation to the notice dated
05.05.2023, there is a opportunity of hearing to the petitioners and
appropriate order will be passed in accordance with law.

29.1t is submitted that, As per the Orders of the Hon'ble High Court of A.P.,
Amaravathi, Recommendations of the Joint Committee, Orders of the
Hon’ble National Green Tribunal, and instructions of the Coastal
Aquaculture Authority, Department of Fisheries, Ministry of Fisheries,
Animal Husbandry and Dairying, Government of India, Out of 46 illegal and
un-authorized shrimp ponds, which are scattered in an extent of 74.00
acres (around), 41 unauthorized shrimp ponds for an extent of Ac.66.355
cents (Un Surveyed Lands) which are constructed by encroachment in
riverbed were demolished/ removed.

30.0ut of remaining 05 shrimp ponds, 02 shrimp ponds (i.e Tank No.42,44)
for an extent of Ac.3.57 cens were not demolished due to the orders of the
Hon’ble High Court of A.P., Amaravathi. The then Tahsildar, Srikakulam
have filed Counter affidavit before the Hon’ble High Court of A.P.,
Amaravathi and prayed that Hon’ble Court may be pleased to vacate the
interim orders issued previously and also dismiss the writ petition in the

ends of justice.
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31.There is no Aqua Culture farming in the remaining 03 shrimp ponds (i.e.,
Tank No.39,40,41) for an extent of Ac.4.02 cents. These ponds were not
demolished as there is no possibility for approaching of said 03 shrimp
Ponds due to high water flow of canal in that way, however these three
(03) shrimp Ponds will be demolished soon after water dried up in the
canal.

In this regard, it is submitted that, as per the Orders of the Hon’ble High
Court of A.P., Amaravathi, Recommendations of the Joint Committee, Orders of the
Hon'ble National Green Tribunal, and instructions of the Coastal Aquaculture
Authority, Department of Fisheries, Ministry of Fisheries, Animal Husbandry and
Dairying, Government of India, 41 unauthorized shrimp ponds out of 46 for an
extent of Ac.66.355 cents (Un Surveyed Lands) were demolished in accordance
with law. Out of remaining 05 shrimp ponds, 02 shrimp ponds (i.e Tank No.42,44)
for an extent of Ac.3.57 cens were not demolished due to the orders of the Hon'ble
High Court of A.P., Amaravathi in W.P.N0.14392 of 2023. Further, there is no Aqua
Cultute farming in the remaining 03 shrimp ponds (i.e., Tank No.39,40,41) for an
extent of Ac.4.02 cents and these ponds were not demolished as there is no
possibility for approaching of said 03 shrimp Ponds due to high water flow of canal
in that way, however these three (03) shrimp Ponds will be demolished soon after
water dried up in the canal.

In the above circumstances, it is humbly prayed that, this Hon'ble NGT (SZ),
Chennai may be pleased to record this report and pass such further or other orders
in the OA No0.100 of 2023 (SZ) (Earlier O.A.No0.345 of 2023 (PB), as this Hon'ble
NGT (SZ), Chennai may deem fit and proper in the facts and circumstances of the

case and thus render justice.

25"‘129

Strict Collector,
Srikakulam.
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& ANNEXURE - A

1. The list of farmers, who have registered their shrimp ponds with the Coastal Aquaculture Authority (CAA), Chennai under Coastal Aquaculture Authority Act, 2005
and having valid registration period as on date.

Details of the shrimp ponds as per the Complainant Details of the shrimp ponds and farmer as per the CAA Registration Certificate
information
SL Eﬁ:? Extent e
No. of S TFA( WSA CAA Validity Remarks
the Survey ) Survey (Acre | Registration period
P Name of the farmer No's Nq s. | Name of the farmer No’s Acres/ o No and existing up
hrim wise Hecta
P st res) Hecta Date to
pond 9 res)
1 NELLIMARLA KRISHNA, S/0. | 100-6 0.25 NELLIMARIA KRISHNA, 74/2, 12.36 | 9.88 AP-Il- 20.09.2027 | SURVEY NO'S
SURYANARAYANA 100-5 0.24 S/ON. 75/2, acres/ | acres/ | 2007(01495 ARE NOT
2 | NELLIMARLA KRISHNA, 5/0. | 101 0.37 | SURYANARAYANA 76/2, 5.00 | 4.00 ) MATCHING
SURYANARAYANA 100/2, hectar | hectar WITH
3 | NELLIMARLAKRISHNA, 5/0. | 101 | 0.33 10172, = s SURVEYNO'S
SURYANARAYANA 102/2, AS
4 NELLIMARLA KRISHNA, S/0. | 101 1.59 103/2 MENTIONED
SURYANARAYANA :\éggﬁmmo
5 NELLIMARLA KRISHNA, S/0. | 101 0.12 N
SURYANARAYANA 127-1 | 0.22 CERTIFICATE
6 NELLIMARLA KRISHNA, S/0. | 111-1 0.08
L SURYANARAYANA
7 NELLIMARLA KRISHNA, S/0. | 111-1 0.1
SURYANARAYANA
8 NELLIMARLA KRISHNA, S/0. | 101 0.63 |
SURYANARAYANA 102-7 | 0.34 |
102-8 047 | \
111 [005 | | J
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9 | NELLIMARLA KRISHNA, S/0.
SURYANARAYANA

Fo NELLIMARLA KRISHNA, $/0.
SURYANARAYANA

11006 | 092
101 0.4

19

\
11 | NELLIMARLA KRISHNA, S/O. | 1006 | 1.14
SURYANARAYANA | ‘

12 | NELLIMARLA KRISHNA | 75-1 1.39 | NELLIMARIA 742, 12.36 | 9.88 AP-II- 20.09.2027 | FARMER'S
THOTAYYA, S/0. [76-11 |0.13 | THOTAYYA,S/ON 75/2, Acres/ | acres/ | 2007(01497 NAME AND
SURYANARAYANA | SURYANARAYANA 76/2, 5.00 | 4.00h ) SURVEY NO'S

13 | NELLIMARLA KRISHNA | 1026 |0.15 100/2, | hectar | ect. ARE NOT
| THOTAYYA, 5/0. 11025 | 0.05 101/2, es MATCHING
‘1 SURYANARAYANA 1021 | 024 102/2, WITH THE
‘ 1006 |0.31 103/2 DETAILS AS
: f 76 072 MENTIONED
752|023 Il GAA
o3 5 REGISTRATIO
. : N
102-2 )
75-4 g 2; CERTIFICATE
75-5 0.31
14 | NELLIMARLA KRISHNA 1112 | 0.09
THOTAYYA, /0. 1026 | 056
SURYANARAYANA 1025 12
1022 |02
102-3  [0.11
10244 [0.22
15 | NELLIMARLA THOTAYYA, 103-13 [0.12
$/0. SURYANARAYANA 103-14 [0.32 SURVEYNO's

L] . ARE NOT
N - ;

103-12 [0.31 MATCHING
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WITH
103-11 | 0.04 SURVEY NO'S
1038 |016 | AS
1039 |015 MENTIONED
110-1 0.18 IN CAA
16 | NELLIMARLA THOTAYYA, | 1038 | 0.12 REGISTRATIO
$/0. SURYANARAYANA 1039 |0.32 N
1032 | 015 CERTIFICATE
1033 |0.16
1036 |0.24
1034 | 022
1035 | 022
1042 |02
1101 |03
17 | NELLIVARLA THOTAYYA, | 74-12 | 0.51
S/0. SURYANARAYANA 74-8 0.36
103-10 | 0.2
103-11 | 0.2
103-14 | 0.21
10313 | 0.13
103-2 0.15
74-5 0.08
746 | 0.06
18 NELLIMARLA THOTAYYA, 74-4 0.09
$/0. SURYANARAYANA 749 009
74-10 0.21
74-11 |02
75-2 0.27
753|011
[74-13 [0.14
L | 7414 019




’ I 74-12 03 21
19 [ NELLIMARLATHOTAYYA, | 751 | 087 |
S/0. SURYANARAYANA 764 | 018
76-5  [0.07
76-3 |02
74-3  [013
742 012 ~
741 |0.14 I
27 | GANAGALLA RAMULU 104-1 | 1.02 | GANAGALLA 72-4,6,74- | 082 | 0.74
POLLAMMA 1044 | 006 | POLAMMA, W/O 1,5,6,76- | acres/ | acres/ 2008(6965) |
1055 [0.47 |RAMULU 3,103-1 | 033 | 030
hectar | hectar
UNSUR |03 es .
VEYED
28 | GANAGALLA RAMULU 104-1 |034
POLLAMMA 1059 [0.48
1058 |04
71-20 [ 061
29 | GANAGALLA RAMULU 105-8 (04
POLLAMMA 7120 | 032
7119 |01
71-18 [ 0.22
71-5 [ 0.04
71-6 | 0.02
71-7  |0.02
71-16 | 0.08
71-17 |02
71-15 | 0.04
71-14 | 0.08
‘ 72-1 | 061
| 30 | GANAGALLA RAMULU 721 jors |

08.02.2024 |5

URVEY NO'S
ARE NOT
MATCHING
WITH
SURVEY NO'S
AS
MENTIONED
IN CAA
REGISTRATIO
N
CERTIFICATE

|
|
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POLLAMMA
71-12 0.23
171-11 0.26
31 | GANAGALLA RAMULU 1721|094
POLLAMMA Q(BZ 0.1
170-17 | 048
723|007
72-2 0.02
32 GANAGALLA RAMULU 73-8 0.4
POLLAMMA 73-6 0.55
| 73-3 0.16
38 CHIKATI RAMULAMMA 115 0.17 CHEKATI 108-28, 3.36 2.47 AP-Il- 08.02.2026 | SURVEY NO'S
114-2 149 | RAMULAMMA, W/O 115-P acres/ | acres/ | 2021(20237 ARE NOT
SURYA NARAYANA 1.36 1.00 ) MATCHING
hectar | hectar WITH
es es SURVEY NO'S
AS
MENTIONED
IN CAA
REGISTRATIO
N
CERTIFICATE
40 | GUTTULA SURYAKUMARI 115 1.63 | GUTTULA 115-P | 6.18a | 4.94a AP-II- 08.02.202 | SURVEY NO'S
SURYAKUMARI, W/O cres/ | cres/ | 2008(692 4 ARE NOT
GUTTULA SRINIVASA 2.50h | 2.00h 0) MATCHING
RAQ ectare | ectare WITH
s s SURVEY NO'S
AS
L MENTIONED
INCAA




GHIKATI RAMULAMMA

[115

o.fi‘“‘( CHEKATI

| 2 3

|

|

|

| RAMULAMMA, W/0
f SURYA NARAYANA

|

108-28,

115-p

3.36

acres/

1.36
hectar
es

AP-II-

37)

[09.02.202

2021(202 | 6

1
i

|

REGISTRATIO

N
CERTIFICATE
SURVEY NO'S
ARE NOT
MATCHING
WITH
SURVEY NO'S
AS
MENTIONED
IN CAA
REGISTRATIO
N
CERTIFICATE.
*THE CAA
CERTIFICATE
IS SAME AS
MENTIONED
IN SL. NO. 38

42

NELLIMARLA KRISHNA, S/O.
SURYANARAYANA

127-1

0.25

NELLIMARIA KRISHNA,
S/ON.
SURYANARAYANA

74/2,
75/2,
76/2,

100/2,

101/2,

102/2,

103/2

12.36
acres/
5.00
hectar
es

9.88
acres/
4.00
hectar
es

AP-11-

)

20.09.202

2007(01495 7

SURVEY NO'S

ARE NOT

MATCHING

WITH

SURVEY NO'S

IN CAA |

REGISTRATIO |

N

CERTIFICATE

*THE CAA
RTIFI

IS SAME AS

MENTIONED

| INSLNO 1
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43 | KARANAM GITA W/O 1271|025 | KARNAMGEETHA& | 96-5,6,7,8, | 1.83 | 1.73 AP-II- 08.02.2024 | FARMER'S
BHANUMURTHY 128 0.7 BHANUMURTHY, $/0 acres/ | acres/ | 2008(6961) NAME AND
44 | KARANAM GITA W/O 96-8 0.72 LAXMANA MURTHY 0.74 | 0.70 SURVEY NO'S
BHANUMURTHY 96-6 0.04 hectar | hectar ARE NOT
96-7 0.57 es €s MATCHING
i
7- i
147, = MENTIONED
IN CAA
REGISTRATIO
N

CERTIFICATE




2. The list of farmers, who have registered their shrimp ponds with the Coastal Aquaculture Authority (CAA), Chennai under Coastal Aquaculture Au
but not renewed subsequently and not having valid registration period as on date (Unauthorized culture)

u23

ANNEXURE - B

thority Act, 2005

| Detalsof the shnmp i gl the Complainand Details of the shrimp ponds and farmer as per the CAA Registration Certificate
information
SL i Extent
Ll Surve Euxr?:; ?I"gzz bodil (_:AA_ Va“,d“y Remarks
th; Name of the farmer y No’s Name bl e Survey No’s | Acres/ (Atte | Regiatration pepod
shrim No's wise. farmer Goiar s/ No and existing up
p (Acres) es) hectar Date to
pond es)

20 PUKKALA 73-8 0.8 PUKKALLA 70-17, 3.16 2.47 AP-Il- 08.02.2014 | FARMER'S NAME
VENKATARAMANA 73-6 | 055 VENKARA 18,20,21,22,7 | acres/ | acres/ 2008(6967) AND SURVEY NO'S
MURTHY, S/O.SANKARA [73.3 [0.02 RAMANA 2-1,2,73-8, | 128 | 1.00 ARE NOT
RAO MURTHY, §/0 105-7,9 hectar | hectar MATCHING WITH

21 PUKKALA 72-4 0.16 RAMULU es es THE DETAILS AS
VENKATARAMANA 74-7 |0.23 MENTIONED IN
MURTHY, S/0. SANKARA [ 725 0.76 CAA
RAO 38 05 REGISTRATION

CERTIFICATE
22 PUKKALA 103-1 | 0.31 GANAGALLA 3.16 247 AP-lI- 09.02.2014 | FARMER'S NAME
| VENKATARAMANA 74-5 | 0.08 KANAKARAQ, 72-1,2,71- | acres/ | acres/ | 2008(6968) AND SURVEY NO'S

MURTHY, $/0. SANKARA (7256 10.12 | /O RAMULU 6,7,97010 | 1.28 | 1.00 ARE NOT

RAO 726 103 20,70- hectar | hectar MATCHING WITH
725 | 0.64 17,18,20,21,2 | es es THE DETAILS AS
72102 | Al 105~ MENTIONED IN
747 |01 | 7. CAA

23 | PUKKALA 0.09 REGISTRATION
VENKATARAMANA CERTIFICATE

MURTHY, S/0. SANKARA
RAO
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; 'S NAME
1041 |1 PUKKALLA 72:356; | 213 | 185 APB-II- . 08.03.201 ;ﬁkomgs RSV e
/ 25 | PUKKLA APPAMA W/O APPALAMMA, 103-1,56 | acres/ | acres/ | 200 2§59 NO'S ARE NOT
3 PURKA AFPAVAWIO | 104 | 055 | WO RAMULU et | Hestar MATCHING
RAMULU UNSU | 0.61 e . WITH THE
’ RVEYE DETAILS AS
D MENTIONED IN
CAA
REGISTRATION
CERTIFICATE
¥ .32 KONADA.SATTI 107-1,2 4,94 4.45 AP-11- 08.02.2014 | FARMER'S NAME,
( = g;:;t;fmouu ;g;_f (1124 REDDY, S/0 acres/ | acres/ | 2008(6969) SURVEY NO'S AND
34 | CHANDRAMOUL ' 107-2 | 1.43 APPAR REDDY 2.00 1.80 EXTENT ARE NOT
/ : GONAPA 1071 | 0.32 hectar | hectar MATCHING WITH
es es THE DETAILS AS
35 | CHANDRAMOUU 107-2 | 1.15 MENTIONED IN
GONAPA 1081 | 0.56 CAA
3 REGISTRATION
) | CERTIFICATE
36 | METIKOTA KRISHNARAQO |108-1 | 1.3 METIKOTA 115-P 2.67 1.98 AP-lI- 09.01.2021 | SURVEY NO'S ARE
108-2 (053 KRISHNA RAQ, acres/ | acres/ | 2011(14300 NOT MATCHING
115 | 0324 | S/OAPPARAO 1.08 | 0.80 } WITH SURVEY NO'S
hectar | hectar AS MENTIONED IN
es es CAA
REGISTRATION
— CERTIFICATE
39 | MATTIKQOTA KRISHNA 115 0.66 METIKOTA 115-p 2.67 1.98 AP-|I- 059.01.2021 | SURVEY NO'S ARE
RAO 114-2 (048 KRISHNA RAQ, acres/ | acres/ | 2011(14300 NOT MATCHING
S/0 APPA RAD 108 | 0.80 ) WITH SURVEY NO'S
hectar | hectar AS MENTIONED IN
es es CAA i
REGISTRATION {
CERTIFICATE.

*THE CAA
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CERTIFICATE IS
SAME AS

MENTIONED IN SL.

NO. 36




ANNEXURE - C

T -
3. Thelist of farmers, who have not registered their shrimp ponds with the Coastal Aquaculture Authority (CAA), Chennai under Coastal Aquaculture Authority Act,
2005 and doing shrimp culture illegally (Unauthorized culture)

[ Details of the shrimp ponds as per the Complainant information
SL. Nao. of the Extent survey No’s. wi R ks
Nl of the farme » y No’s. wise emar
shrimp pond Name T Survey No’s (Actes)
24 GANAGALLA RAMULU PUKKALA VENKAT 104-1 1.2 SHRIMP FARM IS NOT REGISTERED
’ WITH CAA
37 CHINTAPALL AMMORU 108-2 . SHRIMP FARM IS NOT REGISTERED
WITH CAA
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ANNEXURE - D

- IST -4
List of shrimp farmers, who have encroached in the river b d ing i ;
SINo Name of the farmer ed and doing illegal shrimp culture
m @ @ Category of the | Present status of Remarks
- ey land cr:zr)mchcd shrimp culture ¥
: AGATLA MEGHANA 7
V:J: Budagatta Ramesh Naidu Aged about 28yrs resident U . ( AP-11-2021(20631)
of Jalari Kha n surveye: . . .
Jaripetal lemPeddagmggll.pmMoms Bandar o 1.00 hectare 0.75 hectare River bed Shrimp culture is ' Registered for Survey No.106
under progress [bu\‘ﬂwpomisinunsmvcyed
land
2 GanagallaBharsthi 1
AP-11-2021(20243)
W/o Kamanajn Aged about 35yrs resident of Un surveyed . : e
1.41 hectare 1.00 hectare River bed | Shrimp culture is Registered for Survey No.106
hhnpmmujwcddagmgaﬂxpemmﬁls Bandar land ver | under progress | but the pond is in un surveyed
| land
3 Wh\fﬂ*lhﬁlﬂntm Un surveved | [ AP-1I-2021(20244)
W/o Kanaka Rao Aff Ja.bmn-wzn rw‘dent of 4 1.41 hectare 1.00 hectare River bed | Shrimp culture is | Registered for Survey No.106
?mm gallapetaMofus Bandar land } under progress but the pond is in un surveyed
District | land
4 :/Mh‘hmnh Un surveyed . [ ] Not registered with CAA
‘o Ramulu Aged about 63yrs resident of 1.50 acres . River bed Shrimp culture is
JalaripetaKhajipetaPeddaganagallapetaMofus Bandar land under progress
Srikakulam District
5 EripalliAtchiBabu ) Not registered with CAA
S/o kuruvulu Aged about 53yrs resident of T tsmicyed 1.50 acres - River bed Shrimp culture is
JalaripetaKhajipetaPeddaganagallapctaMofus Bandar fand under progress
Srikakulam District
6 YerrupalliSrinivasa Rao d . Not registered with CAA
Sfo Hari Swamy Aged about 36yrs resident of and ll):dsurvcye 1.50 acres - River bed Shgcnrtp culture is
JalaripetaK hajipctaPeddaganagallapetaMofus Bandar al under progress
Srikaknlam District
T GutiwadaNooka Raju U d Not registered wi
S/0 Adinarayana Aaed sbout 30y esidentof T 150 acres ( River bed Shrinp culture is it
JalaripetaKhajij ganag Mofi andar under progress
Stikakulam District
8 YerupalliAppa Rao Un surveyed Not ropi ————
S/o Kamukq)u Ased lbom 52!" m'd“‘“ :f Dasidar i 1.50 acres River bed Shrimp culture is Tegistered with CAA
L S apagaon Dot - vocer progress
m i
Un surveyed ]
9 Yerupn“tA h . . A T
ppa R'::‘ :ged about 46yrs resident of land ] i River bed Shrimp culture is Not registered with CAA
JllanpeuKha_llpem PeddaganagallapctaMofus Bandar____| — \\jm}
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land

under progress

30-
Srikakulam District . .
Not registered with CAA

1 YerupalliKamamma  surve . p

¥ Wio Sﬂkshmkm Aged about 58yrs resident of - yed 1.50 acres River bed i Shrimp culture is
JalaripetsKhajipetaPeddaganagallapetaMofus Bandar land | e progress
Srikakulam District I _ !

H S,hdlmpaﬂiN‘ec]lVeni' ) Un surveyed ‘ | it b Not registered with CAA

Wio Kamaraju Aged about 43yrs resident of 1.50 acres River bed | Shrimp culture is
kulam District _ §

12 | SindhupalliKannamma Uh surve ) i Not registered with CAA
W/o mu Aged about 68yrs resident of s yed 1.50 acres River bed Shrimp culture is
mmmmmmimmhmmm Bandar land | under progress

13 | Y Eranna Un surveyed P ) Not registered with CAA
S/o Lakshmaiah Aged about S2yrs resident of Ia:dm Y 1.50 acres River bed | i:;:m cult:: is
JalaripetaK hajipetaPeddaganagaliapetaMofus | progr
Srikakulam District ;

14 | GutivadaTrinatha Rao Un surveved Not registered with CAA
S/o Adinarayana Aged about 33yrsesident of ot Y8 | 1 50 acres River bed Sh::mp culture is
Jalary jipctaPeddaganagaltapetaMofus Bandar an, under progress
Srikakulam District

15 | GutivadaSuryanarayana Uns ed Not registered with CAA
Sla Adinarayana Aged sbout mrﬁmﬁz;andar \ durvey 1.50 acres River bed Sh:'iimp culture is
JalaripetaK hajipetaPeddaganagalizpetaMo an under progress

16 GutivadaThavitamma U ed Not registered with CAA
W/o Adinarayana Aged about $4yrs resident of nsurveyed | | 50 acres River bed Shrimp culture is
;xmwmglhmmﬁm Bandar land under progress

strict

17 | SindhupaltiAsiramma T Un serveyed » » . Not registered with CAA
W/o Tata Rap Aged about 55yrs resident of 1.50 acres River bed Shrimp culture is
gdmxhgmmmwlmoﬂn Bandar land under progress

rika is

18 | Sindhupalli Raja Rao Not registered with CAA
S/o Tata Rao Aged about 33yrs resident of Un surveyed 1.50 acres River bed Shrimp culture is
JalaripetaK hajipetaPeddaganagallapetaMofus Bandar land under progress
Srikakulam District

19 | Y Govinda Rao ? Not registered with CAA
eerpeaK sy mgarop et o

alary J ganagallapetaMofiis Bandar ; Shrimp culture is
L Srikakutam District Uk ysyed 1.50 acres River bed




20 | Kama Raju ——3% e —

S/o Krishna Murthy Aged about 35yrs resident of Un surveyed Not registered with CAA
JalaripetaK hajipetaPeddaganagallapetaMofus Bandar Jand 1.50 acres - River bed Shrimp cultore is
Srikakulam District under progress

21 Y Raja Rao - -

S/o Lachumaiah Aged about 28yrs resident of Vahireysd | " _ _ , Not registered with CAA
JalaripetaKhajipetaPeddaganagallapetaMofus Band Jand -Jv acres - River bed Sh;lﬂmp culture is
Srikakulam District under progress

22 Savadala Kama Raju ot registered with CAA
$/o Ramulu Aged about 68yrs resident of Yy 1.50 acres - River bed Shrimp culture is N ¢
JalaripetaKhajipetaPedd llapetaMofus Bandar land ‘ " under progress
Srikakulam District

23 SavadalaKrishnaiah Not registered with CAA
S/o Kamaraju Aged about 72yrs resident of o PP . River bed Shrimp culture &
JalaripetaKhajipetaPeddaganagallapetaMofus Bandar land under progress |
Srikakulam District -

24 Akkala Lakshmana Rao Un surveyed ] _ Not registered with CAA
S/o Kamaiah Aged about 51yrs resident of 1.50 acres - River bed Shrimp culture is
JalaripetaKhajipetaPeddaganagallapetaMofus Bandar land under progress
Srikakulam District _ :

25 Akkala Rama Murthy Un surveyed ] ] Not registered with CAA

| Slo Appa Rao Aged about 40yrs resident of 1.50 acres ; River bed Shrimp culture is
JalaripetaKhajipetaPeddaganagalk Mofus Band land under progress
Srikakulam District _ R

26 AkkalaAdinm:nynna ‘ 1Uh Surveyéd _ Shui e Not registered with CAA
S/o Kama Raju Aged about 70yrs resident of 1.50 acres . River bed imp culture is
JalaripetaK hajipetaPeddaganagallapetaMofus Band land under progress
Srikakulam District - ———

27 GolliKamamma Un surveyed ) Not registered with CAA
W/o Naidu Aged about 61yrs resident of 1.50 acres - River bed Shrimp culture 1
JalaripetaKhajipetaPedd gallapetaMofus Bandar land under progress
Srikakulam District =

28 AkkalaAnuradha ) Un surveyed _ ‘ Not registered with CAA
W/o Adinarayana Aged about 52yrs resxde:?t of 1.50 acres - River bed Shrimp culture is
JalaripetaKhajipetaPeddaganagallapetaMofus Bandar land under progress
Srikakulam District -

29 GolliAjaraiah Un surveyed ) Not registered with CAA
S/o Naidu Aged about 34yrs resident of o fod 1.50 acres - River bed Shrimp culture is
JalaripetaKhajipetaPeddaganagallapotaMofus an under progress

3 Srikakulam District TUn surveyed e I |

0 i ‘ . -
L ?V‘;glfxssf:;ﬁa,«scd about 30yrs resident of land hikaseos - River bed ‘- Sh:mp culture 1s Not registered with CAA
JalaripetaK hajipctaPeddaganagalla taMofus Bandar | under progress
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Srikakulam District i i j
31 | Adabaka Ramulamma . ) Un surveyed ) . . Not registered with CAA
W/o Krishna Murthy Aged about 30yrs resident of 1.50 acres - River bed Shrimp culture is
JataripetaKhajipetaPeddaganagallapetaMofus Bandar land under progress
Srikakulam District
32 | ArasavelliVenkayamma Un surveyed ) . Not registered with CAA
W/o Appaiah Aged about 78yrs resident of 1.50 acres - River bed Shrimp culture is
JalaripetaKhaii petaMofus Bandar land under progress
Srikakulam District
33 | ArasavelliNarasamma Un surveyed ) ) Not registered with CAA
Wio Hari Swamy Aged about 48yrs resident of ' 1.50 acres - River bed Shrimp culture is
JalaripetaKhajipetaPeddaganagallapetaMofus Bandar land under progress
Srikakulam District
34 | AkkalaGovinda Rao ‘ Uixsurveyed . ‘ Not registered with CAA
S/6 Hari Swamy Aged sbout S8yrs resident of ) 1.50 acres - River bed Shrimp culture is
Jahnpaal(huﬁycm?eddagamgalhpmMoﬁ!s Bandar land under progress
Srikakulam District
35 Grt‘)lIaAsimnnm Un surveyed ' _ [ Not registered with CAA
‘W/o Thammaish Aged about 54yrs resident of ye 1.50 acres . River bed Shrimp culture is
JalaripetaK hajipetaPeddaganagallapetaMofus Bandar land under progress
Srikakulam District
36, | AdapakaRamanamma Un surveyed ) ) e ?P;‘l}-??sl(zm*‘;)o 106
W/o Raja Rac Aged about 43yrs resident of 1.61 hectare 1.20 hectares River bed Shrimp culture is egistered for Survey No.
JalaripetaK hajipetaPeddaganagallapetaMofus Bandar fand under progress but the pond ‘ls |3 un surveyed
Srikakulam District L
i i Not registered with CAA
| Soada s ey 4 p Un surveyed : Shrimp culture is
- Ye]h:hh Asedu;boﬂm% ?ﬂm&foﬁn Band land BEEIR i . under progress
> JalaripetaKhajipe! nagallapetaMof ar an
Srikakulam District - :
- cgistered with CAA
38 Savadula Parvathi ) Unsutveyed g ikt Not registered wif
Wr/o Krishna Aged about 50yrs resident of & 1.50 acres - River bed rmp ¢
JalaripetaKhajipetaPeddaganagallapetaMofus Bandar land Lumier progress
e e T Notwegsidwih CAA
39 SavadulaKamaraju: . .
S/o Hari Swamy Aged about 33yrs resident of Unsurveyed | | o scres . Rheciver bed ‘S,:QLT‘;::;::: is
JaleripetaKhajipetaPeddaganagallapetaMofus Bandar land I
Srikakulam Distriot Not registered with CAA
40 | KondapalliKaruwulu ' —— ‘
Slo Yerraiah Aged about S3yrs resident of Unsurveyed | ) 5p acres ' Riverbed | Shrimp culure |
JalaripetaK hajipetaPeddaganagallapetaMofus Bandar land ; |
Srikakulam District ‘ N " Not registered wit
41 | KondapalliSuryanarayana Un surveyed | 1.50 acres - w&‘i‘i I e




S/o Yerraiah Aged about 55yrs resident of

33

; " land | 1
JalaripetaKhajipetaPeddaganagallapetaM under sS
Srikakulam District petaMofus Bandar progre
42 | AdapakaScetaiah
S/o Asiraiah Aged about 70yrs resident of Un surveyed Not registered with CAA
JalaripetaKhajipetaPedd gallapetaMofus Band Jand 1.50 acres - River bed Shrimp culture is
Srikakulam District under progress
43 GanagallaKorlaiah
Slo Avataram Aged about 44 yrs resident of Un surveyed Not registered with CAA
JalaripetaKhajipetaPeddaganagallapetaMofus Band: 1.50 acres - River bed Shrimp culture is
Srikakulam District s ndar apd under progress
44 BudagatiaKamaiah AP-11-2021(20630)
S/o Kamaish Aged about 58yrs resident of Un surveyed o
JalaripetaKhajipetaPeddagana. 1.00 hectare 0.75 hectare River bed Shrimp culture is | Registered for Survey No.106
Srik‘:::lnm District aellepctaliofie Rendar land under progress but the pond is in un surveyed
land
45 BudagatlaLakshmamma
N AP-11-2021(20629)
W/o Kamaiah Aged about 54yrs resident of Un surveyed . ) .
ipetaK hajipetaPedda galla 1.00 hectare 0.75 hectare River bed Shrimp culture is Registered for Survey No 106
g-‘:'k:ﬁm District aaa petiNiOtis Bapdar land ver under progress but the pond is in un surveyed
land
46 Budagatla Ramesh Naidu
: AP-11-2021(20632)
S/o Kamaiah Aged about 36yrs resident of Un surveyed ] ) ) .
i s 1.00 hectare 0.75 hectare River bed Shrimp culture is Registered for Survey No.106
JalaripetaK hajipetaPeddaganagallapetaMofus Bandar land under progress but the pond is in un surveyed

Srikakulam Dis

land
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ANDHRA PRADES§ g-OLLUT JON CONTROL BOARD.

LIFE

i ~ ZONAL LABORATORY:: VIBAKHAPATNAM N/
_ DiNo.39-33:20//4 Madhavadhara VUDA Colony, Visakhapatnam - 530018
MRAVL M P 0891-27183801461
SENIOR EN\AROWENTAL SCIENTIST mem
somgole, 20307~ W-d
Sample location/Address Groisnd water sampla collected near aquacutura forms
Peddagangallapeta (V) Srikakulam District
Sartple Source Bore well sample collectad a1 Sri. Gangalla Kamiesh's Residence
Sample sollecied on 1307202
Sample recgived on: 14,07.2023
Sarmpte collected by :  Environimental Engineer (FAC), Regional Office; Srikakulam
Report [sstiegt ob Y 22072023
Drinking water specification IS10500:2012
8No. Parameter w214
Requirement
(Acceptable Limit) Permigsible Limit
1. | pH 8.13 8.5-85 No Relaxation
2. | Electrical Conductivity (as uSfem) 1420 - -
3. | Total Dissolved Solids 920 500 mg/L 2000 mg/L
4, | Total Alkalinity {as CaCO3) 300 200 mglL 600 mg/lL
5. | Total Hardness {as CaCOy) 380 200 mg/L 600 mg/L
6. | Chloride (as Cl) 275 250 mglL 1000 mg/L
7. | Calcium (as Ca) 60.8 75 mg/L. 200 mg/L
8. . | Magnesium (as Mg) 554 30 mg/lL 100 mg/L
9;- | Sodlum (as Ne~) 180 - -
10, | Potassium (ag K~} 158 - -
__13. | SAR (Sodium Absorption Rafio) _ 402 - -
.| Nitrats (a3 NO3) 424 45 mglL No Relaxation
13. | Phosphate (as P) BOL - -
14. | Sulphale {as SO4) 64.4 200 mgit 400 mg/L
15. | Fluoride (as F) 0.08 1.0 mg/iL 1.5 mg/t
18. | Chromium {as Cr) <0.001 0.05 mg/L No Relaxation
7. _| Manganas (s Mn) 0.002 0.1 mglL 0.3mgl
8. | lron(as Fe) 0.058 0.3 mgiL No Retaxation
9. | Nickel (as Ni) <0.001 0.02 mg/L No Relaxation |
20. | Copper (as Cuj <0.001 0.05 mglL | __1.5mght |
21, | Zinc (as Zn) <0.001 5.0mg/lL ____15mgi
22, | Arsenic (as As) <0.001 0.01 mglL __005m
23. | Cadmium (as Cd) <0.001 0.003 mg/L No Relaxation
24. | Lead (as Pb) <0.001 0.01 mglL No Retaxation

Note: - 1. Alvaheamexpmsedhmgllampipuasc

2. BDL: Below Detectable

3 Resulsuemhudhsamphasmeivedardmbd

av>)
SENIOR ENVIRONM SCIENTIST

“ END OF THE REPORT **

ANNEXURE - E


ANNEXURE - E
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TUESDAY, THE TWENTIETH DAY OF JUNE
TWO THOUSAND AND TWENTY THREE

:PRESENT:
THE HONOURABLE SRI JUSTICE NINALA JAYASURYA

I.A.No.1 OF 2023
N
WRIT PETITION NO: 14392 OF 2023
Between: 7 A _

1. Guttala Surya Kumari, W/o. Srinivasa Rao, Aged about 51 yrs,
R/o.Peddaganagallapeta, Mofus =~ Bandar, Srikakulam Rural Mandal,
Srikakulam District :

2. Ganagalla Parvathi, = W/o..::Ammoru, Aged about 45 yrs,
R/o.Peddaganagallapeta, Mofus Bandar Srikakulam  Rural Mandal,
Srikakulam District

3. Cheekati Ramulamma, W/o. Suryanarayana Aged about 52 yrs, R/o. Chinna
Ganagallapeta, Mofus Bandar, Srikakulam Rural Mandal, Srikakulam District

Petitioners
AND " | SLIE T

-_—

The State of Andhra Pradesh, Rep. by its Principal Secretary, Fisheries
Department, A.P. Secretariat at Velagapudi, Amaravathi, Guntur District
The Fisheries Development Officer; Srikakulam, Srikakulam District

The District Collector, Srikakulam District at Srikakulam
The Tahsildar, Srikakulam Mandal, ‘Srikakulam District.

EAEN

Respondents

Counsel for the Petitioners: SRLUMASANKAR LOKANADHAM
Counsel for the Respondent Nos:1 & 2: AGP FOR FISHERIES
Counsel for the Respondent Nos. 3 to 4' ‘GP_ FOR REVENUE

Petition under Sectlon 151 ‘CPC is filed praying that in the
circumstances stated in the affidavit filed in:support of the petition, the High Court
may be pleased to stay all further proceedings of the Respondents pursuant to
notices in Ref.N0.354/2021A, dt.5.5.2023 of the 4th Respondent, pending disposal of
W.P.N0.14392 of 2023, on the file of the ngh Court

The court while directing issue of notlce to the Respondents herein to show
cause as to why this application should' not be complied with, made the following
order.(The receipt of this order will be deemed to be the receipt of notice in the
case). The Court made the following: i,
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" QRDER:

Considering the submissions made, prima facie, this Court is satisfied
that the impugned notice, which contains directions, is not sustainable in Law.
Therefore, there shall be interim stay of all further proceedings pursuant to the
impugned notice dated 05.05.2023 in so far as the petitioners are concerned.

SD/-B.CHITTI JOSEPH

o ASSISTANT/%EGISTRAR
IITRUE.COPY// _
. S For ASSISTANT REGISTRAR
To, Sl :
1. The Principal Secretary, Fisheries Department, State of Andhra Pradesh, A.P.
Secretariat at Velagapudi, Amaravathi, Guntur District
The Fisheries Development Officer, Srikakulam, Srikakulam District
The District Collector, Srikakulam District at Srikakulam
The tahsildar, Srikakulam Mandal;Srikakulam District. (1 to 4 by RPAD)
One CC to SRI.UMASANKAR LOKANADHAM Advocate [OPUC]
Two CCs to GP for Fisheries, High:Court Of Andhra Pradesh. [OUT] .
Two CCs to GP for Revenue, High Court Of Andhra Pradesh. [OUT]

. One spare copy .

\a.°°.\'F”S"."‘."’!\J




HIGH COURT

NJSJ

DATED:20/06/2023

NOTE: LIST THiIS CASE AFTER THREE ‘(3')_‘ WEEKS

¢
ORDER

i.A.No.1 OF 2023
IN

WP.No.14392 of 2023

¥

INTERIM STAY
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